
CENTRAL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH 

RA No. 127 /2003 in OA No.2741/2002 

New Delhi 	this the 30th day of Apii I . 2003 

Hon b I e Shr i Ku I dip Si ngh Member (A 

Bal inder Kumar S/o Deep Chand 
C / o Sbi- i Ran K uma r Jan ga r a 
H.No.354/15. Chokhandi Mohalla 
Disit, Fatehabad, Haryana. 

Raiindet Singh, S/o Sb. Chhota Siogh 
C/o Shr i Ram IKurnar .Jangara 
H No.354'15. Chol:haridi Mohal Ia 
Distt, Fatehabad. Haryana. 

3 Surasl' Kumar S/o Sb. Jught Ram 
R/o Shri Ram Kumar Jangara 

t 	H.No.354.'15. Chokhandi Mohal Ia 
Di st t Fatehabad Haryana 

(By Advocate: Sh. U.Sr vastava) 

Versus 

Un i or at India. t h rongl 

1 . 	('he Genera I Manager 
Northern Rai (wa','. Baroda House. 
New Do I h i 

The Divisional RaiIwa',' Manager. 
Now [)olhi Northern Rat way 
Estate Entry Road. New Delhi 

Fhe P.W I. Budlada (BLZ) 
Nor 1 bern Pa i way 
Di sit . Mansa . Pun jab 

ORDER BY CIRC(JLA( (014 
S.- 

I, 

.Applicants. 

Respondents. 

This Re'.'iew Application is riled by the applicant on 

22.4.2003 against the order dated 25.10. 2002 by which his 

OA 	No 2741/2002 was dismissed as h i t b 	I imi tat ion as 

also dccli' ne of laches. 	In other words, the present RA 

i s 	a I so f i I ed after near I y s I y  months 1 rom the da to of 

aforesaid order. Or, this short ground. the RA is liable 

to he rejected and I do so according)'>' 

(lipSit 
.(ember I A) 

'PaLest 


